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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHABAD. 

(open- court> 

Allahabad this the 27th day of August, 2003. 

Original APplication No. 633 of 1996. 
' . 

Hon'ble Mr. Justice R.R.K. Trivedi, Vice-chairman. 
Hon'ble Mr. D. R. Tiwari , Member- A • 

aanesh sah s / o sri Jagarnath sah, 

R/o Quarter NO. 180-B, Type IV, 

East colony, D.L.W, varanasi • 

••••••••• Applicant 

counsel for the a pplicant :- sri M.K. Upadhyay 

VERSUS -------
1. Union of Indi a thro ugh the Secretary, 

M/o Railways, Rail Bhawan, New Delhi. 

2. Chairman, Railway Board, Northern Railway, 

Allahabad. 

3. General Manager (P), D.L.W, 
varana s i. 

4. The controlle r of Stores, 

D .L.\'1, var a nasi. 

• •••••••• Re s pondents 

Counsel f o r the r espondents :- Sri Amit Sthalekar 

0 R 0 E R ----- (Oral) 

By Hon ' b l e Mr . J us t ice R.R. K. Trivedi, v.c. 

• 

By this O.A filed under section 19 of Adminis trative 

Tribunals Act, 1985, the a pplicant has challenged the order 

dat ed 23.05.1996 (Annexure - 1) by which he was reverted 

from the post of Assi s t a nt Controller of Stores to his 

s ub s t a ntive post of Office supe rintendent. 

2. The fact s o f the ca s e a r e that the a pplica nt 

belongs to s .T reserved category. He wa s promoted as 
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senior Clerk on 01.10.1980, a s Head Clerk on 16.06.1982 : • 

as Office superintendent Gr. II on 29.08.1984 and as 

Of fice superintendent Gr. I on 03. 01.1992. It a ppears that 

the selection took place for appointment as Assistant 

Controller (Stores) in which applicant also participated. 

None o f the candidates belonging to the S .T category could 

qualified for appointment. Thus under the order of 

Railway Board dated 31.08 .1974/1' ' Is which provided for 
\... ~ ~~l--A,J..~~-

promotion of ST/sc employees against the reserved vacancies, 
v~ '-" 

applicant was promoted on adhoc basis/in absence of any 

suitable candidate, he was the best a mong st the failed 

candidates. The Rail"7ay Board direction provide d. that 

the adhoc appointment/promotion shall co ntinue only for 

six months and further continuance shall b e subject to 

the performance of the applicant. The applicant performed 

his duties for more than s ix months but his performance 

wa s not found satisfact ory by the authorities. Therefore, 

by the impugned order he was reverted in his s ub s tantive post. 

3 . We ha ve perused the document filed alongwith the 

counter affidavit and it is found that the a pplicant wa s 

a\-larded punishment of "Cens ure" which \oras maintained in 

a ppeal. The \-Tork and conduct of the applicant during the 

cruci al period \-la s not found up to the mark. In :.the ,fa-cts 

and circumstances, in our opinion, the order does not suffer 

from any error of lavl.The O.A has no merit and is dismissed. 

4. There will be no order a s to cos ts. 

~~:.~ 
Member- A. 

~ t 
v ice-chairman . 
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